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QUESTION

RBI GUIDELINES ON PCR FOR PSBs

1207. SHRI NEERAJ SHEKHAR  :
 Will the Minister of FINANCE be pleased to state:
(a) Whether as per the RBI guidelines, 70 percent provisioning coverage ratio (PCR) is mandatory for all public sector banks;

(b) If so, the details thereof, along with the details of public sector banks which have maintained PCR as per the RBI norms during last two years, year-wise and bank-wise;

(c) The details of public sector banks which have failed to maintain PCR during last two year and the current year, bank-wise and year-wise; and

(d) The action Government would take in this regard?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA)

(a to d): RBI vide its circular dated  April  21, 2011has reviewed it’s earlier circular of  December 1, 2009 prescribing provisioning coverage ratio (PCR) of 70 percent.

    RBI, in April 2011 has introduced a more comprehensive methodology of countercyclical provisioning taking into account the international standards by Basel Committee on Banking Supervision(BCBS) and other provisioning norms. Banks are advised that:

i. The PCR of 70 percent may be with reference to the gross NPA position in banks as on September 30,2010;

ii. The surplus of the provision under PCR vis-à-vis as required as per prudential norms should be segregated into an account styled as “countercyclical provisioning buffer”, and
iii. This buffer will be allowed to be used by banks for making specific provisions for NPAs during periods of system wide downturn, with the prior approval of RBI.  

The deatails of the last two years are annexed.
**********
